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Export of Ilmenite

9293.  SHRI BAPUSAHEB  PARU- 
LEKAR: Will the Minister of ATOMIC 
ENERGY be pleased to refer to the 
replies given to Unstarred Question 
No. 6026 on the 3rd August, 1977 and 
Unstarred Question No. 2060 on the 
30th November, 1977 and state:

(a) whether  Government  would 
permit private parties to export sand 
containing 26 per cent to 53 per cent 
of ilmenite available along a 40 Km. 
stretch from Purnagad to  Malgund 
in Rataagiri District in Maharashtra 
to foreign countries so that our coun
try could get foreign exchange  and 
if not, the reasons therefor;

(b) whether any application  has 
been received by Government in this 
connection from M/s. Fatechand Jai- 
sing or from any one else and  ac
tion taken thereon; and

(c) whether Atomic Energy (Con
trol of Production and  Use) Order, 
1953, would be suitably amended In 
this connection,  and if not the rea
sons thereof?

THE MINISTER OF STATE  IN 
THE MINISTRY OF DEFENCE AND 
IN THE DEPARTMENTS OF  ATO
MIC  ENERGY  ELECTRONICS, 
SCIENCE  &  TECHNOLOGY  & 
SPACE (PROF. SHER SINGH): (a) 
No, Sir. The mineral sands available 
along the coastal tracks of Ratnagiri 
District in Maharashtra contain pres
cribed  substances  and  scheduled 
minerals specified in  the  Atomic 
Energy ,{Contrbl' of Production and 
Use) Order 1-953 and Atomic Energy 
Act, 1962. The exploitation including 
export of these mineral sands  has 
been reserved for the State Sector in 
terms of Government’s  Industrial 
Policy, For the proper utilisation of 
the available mineral resources, such 
mineral wealth has to be preserwd to 
sustain .the atomic energy programme. 
Private parties cannot thaaatore b® 
permitted to export this sand.
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(b) Yes, Sir, Messer# Fatechand 
Jaising, Bombay had represented dur
ing 1974—76 for grant of mining lease 
and export of Ilmemte from Ratnagiri 
District in Maharashtra and the Gov
ernment's policy explained above had 
•been intimated to the party, in March 
1975, February 1976 and July 1976.

(c) Government also do not con
template any change in this Policy to 
allow private parties to operate in this 
.strategic field.  The  question  oi 
amending the Atomic Energy (Control 
of Production and Use) Order  IS53 
would not therefore arise.

Special measures proposed to *olve 
Unemployment and Poverty Problems

9294.  SHRI P. A. SANGMA: Will 
the  Minister  of  PLANNING  be 
pleased  to  state  the special mea
sures  proposed to solve unemploy
ment and poverty problems and for 
programmes of  all-round  develop
ment ivi Meghalaya, in view, of large 
population Jiving below the poverty 
line?

THE MINISTER OF STATE  IN 
THE MINISTRY  OF  PLANNING 
(SHRI FAZLUR  RAHMAN):  The
Five Year and  Annual  Plans of 
Meghalaya are designed to  remove 
poverty and unemployment in  the 
State through programmes for  im
proving the yield and output of ag
riculture, livestock development, se
riculture and h&ndlooms, rural cons
truction work's and marketing. The 
Five Year Plan 1978—83 of the State 
aims at considerable enlargement of 
the programmes for providing  the 
minimum needs of'  water  supply, 
houae-sites,  elementary'  education, 
health  care,  rural roads and rural 
power, and removing adult illeteracy 
in line with the national objectives 
of removal sof ‘ unemployment  and 
poverty according to a time bound 
programme.

OoogM against Officer* in Anda
man and Nicoba? Islands

9m. SHRI MANORANJAN SHAS
TA: Vrm the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government are aware 
of about the large number of com
plaints against some officers of the 
Andaman and Nicobar Islands;

(b) if so, the names of such offi
cers above the rank of Tehsildars;

(c) what is the number of officers 
working in Andaman & Nicobar Islands 
which are under CBl Enquiry,  the 
names and Departments  and  when 
the enquiry instituted with the re
sults; and

(d) how many Vigilance cases are 
pending with the Vigilance Commis
sion against the officers of Andaman 
and Nicobar islands, the details there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL;:
(a)  to (d). 1. Andaman & Nicobar 
Administration  have  reported that 
complaints against 19  officers, above 
the rank of Tehsildars, of the various 
Departments of  that Administration 
are presently under investigation.

2. There are at present 4 officers of 
the Andaman and Nicobar Administra
tion against whom C.B.I. is conduct
ing inquiries. These are at various 
stages of consideration.

3. Of the three cases pending wuh 
the  Central Vigilance  Commission 
against the officers  of the Andaman 
and Nicobar Administration, the Cen
tral Vigilance Commission  has been 
apprised of the findings of the inqui
ries which have been completed in 
respect of two cases. The inquiryin 
respect of the remaining one case is 
under progress.

4. It is not considered to be proper 
and in public interest to disclose the 
names and departments of tha officers 
while the allegations against  them 
are still under investigation/inquiry.




